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ORDER 

PER JUSTICE B. PANIGRAHL V.C: 

Heard Mr. P.C. Das, 14. counsel appearing for the applicant and W R. Xt 

Roychoudhury, Id. counsel appearing for the respondents. 

2. 	It is submitted that an analogous matter is pending before the Hofilbk,. Supreme 

Court Although Mr. Das, was asked to produce the relevant records 

sets of employees had filed S.L.P. in the Supreme Coui1 but nothing has 

since 2000 till date. At any rate, if any S.L.P. is filed and pending 

passed therein by the Hon'ble Supreme Court, shall have to be 

parties. But that is no ground to defer the heazing of the case. Since 

that other 

jioduced 

judgment 

Iby both 

issue has 
It 

been raised and decided in an earlier litigation by another group of 
	

situated 

employees, in this case the Tribunal has no other option but to stick to the earlier 

judgment 

2. 	In that view of the matter, following the earlier decision we hold tht there is no 

merit in this application and it is accordingly dismissed. No costs. 
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